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Central ACrnnlatrarivr Tribnnal
prnc i pal Bench . !".cv; Delhi

O.A". ha. IPo/Oh

Hew Delhi , thle the 24th D:;y o:= lebreary, Ih'.'S

HO.H'BLE SHRI a.B. sharma. member iJ)
i iOH'BLt Sl-IRT B.K. SINGH. HEHBER (A)

Shrl Inder Gingh Sahnl ,
e/o'Shrl Kara Singh,
R/e E-71:. C-K.Enclave-1
Hew Delhi

Appl lc.ant

(Bv Shrl C.Harishankar, Advocate)

Vcr:-uc

Union of India through

1, The Secretary.,

fl inletry of Rallwayc-
Rail Bisawan

Mew Delhi - liC OQl,

The' General Manager, .
fiorthern Railway,
Mortl:crn Railway Headquarte
B a r 0 G a r I o u s e

New Del hi.
Rscpoi'idcnt':

(Bv ' none)

JUDGEMENT (ORAL)

hOM'BLE 511RI J.P. SHARMA, MEMBER (J)

Thie applicant Is -v retired personnel • from

Railways and ret 1 red as Slqn.al Telecotri Engineer on 23th

rebruary, 1009 from Delhi. In this Application the

applicant ci.'lras medical re-lmburccmcnt after chal lenglvig

tlie clause (6)' o'' the Rallwsv Board's letter dated

7[; _g igpf, v.'hei'cbv certain f.acll itles are made. a7riil.able

to the Retired Employees Liberal Ir.ed'HGalth Cchcme. Thnc

clause (6) 'ovIdes rc niibut scrruc1  iiibiit sciTuc!_ to the cxLCin. O: dU.;

1 'J C;

ync^dlcal trorrtmcnt to the ̂ rclv-od siiiploycc:, hTS/her

■ .. Idowecf mo'hrr in an. o;"d,arice with ox n;. mg

s for ccrvliig cmolovct., .h: !"!tc ( ..:se of pcritrr.,:-..o 1 e

end med'ic.i i rn<

cl: i es
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approval of" C.H.Q. or Cl IS/CMS incharoc of

zonal/divis'lot'ial hozpital. I!' -these cases are "hot

•y'i- referred bv the aforesaid prescribed authorities' the

entltlcrnsnt of re-imbursernent • cannot be favourably '
j

c0ns 1 der0d. Thie a[jp 11 can t has c tia 11 enned thi s cl ause

s h 0 1 n g i t t; n - c o n s t i t u 11 o n a 1 a n d ' 1 s v i o 1 a t i v c o f A,r 11 c T e

1.4 of the Constitution cf Inciiat

.02. We heard the 1 earned •counsel'- for the applicant

Shri C.Hari .Shankar at considerable length . However, 1n

view Gt the fact that applicant also argued the matter

and pointed out certain urgency cf the- mat'tcr whereby the

treatment of' his wife was so emergent that the seedling of

he approva 1 of 11-1e author i 11 cs mcn11 oned thcre i n wou 1 d

Slave been futile in giving treatment to the wife for'hcr

survival . We therefore-, do not- g'l-./e any opinion on the

vires or cl.zuse t6) of the Railway Board's letter dated.

28.9.1986 but we do feel that the respondents should not

sit there tor a long time on the representations -

preferred by the applicant on 17th -March, 1994 when one

vcar IS likely to elapse., and dcci.de it in either way

keeping in view the instructions 1986 referred to Scheme.

W3- . We,, therefore,dispose of this Applicati-on at this

stage that rpc - applicant shall -'make a fresh

representaticn giving the details of the eventualitiss

wmch prov.-ailed upon Irim tor getting immediate succou,-

1roffl Heart .nstvtute before getting approval from the

p. >.s(,r i iOe'j i-C, -.n-er'i tcs -and the res'---"indents to con-iider the

came and give reply to the applicarrt by a-speaking order

P? cfe, Within a p,eriod ci' 1 uoii'Lhs t rom idie d,ji"'s- of

receipt ot the representation. If the applicant is still

■  :.:vcd by llie order so passed bv the i-e-epondoiits on
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.'l ie repreccsiri

i!dvi-w£d jcai;

niay .act accordi nnl v snd i f so

all the grlcvancr .accordinq tc

MLHBERlf')

(J.P.SHARMA'

member;j:

'NKA/


